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herbicides for control of weeds has so far not
made much headway. In view of this, the
Government of India, in consultation with State
Governments have fixed a modest target of 2
million hectares in the final year of the
Fourth Plan for controlling weeds. The year-
wise target of 2 million hectares to be covered
under weed control is as follows :—
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Under the supervision of the Indian Coun-
cil of Agricultural Research many weed control
trials in different crops, including paddy are
conducted every year in different locations to
determine the cfficacy of various weed killers.
Many Agricultural Universities and the State
Departments of Agriculture also work out the
efficacy of the chemicals and give guidance
in tackling the weed problem.

Apart from this, the Dircctorate of Plant
Protection Quarantine and Storage is operat-
ing an All India Pilot Project for evaluation
and demonstration of the use of herbicides in
various crops. An outlay of Rs. 13.85 lakhs
has been propased for this project in the Fourth
Plan to cover the whole country including
West Bengal, Bihar, Assam and Kerala. With
the implementation of this project, it would be
possible to demonstrate to the farmers the
efficiency and economics of weed contrul using
herbicides and create in them an awareness of
this important agricultural input. In the begi-
nning the work is being concentrated on high
yielding varieties of 5 crops, namely ; paddy,
wheat, bajra, maize and jowar. The statement
showing the crops and States (with number
of locations) for demonstration of the use of
herbicides is 1aid on the Tuble of the House,
Placed in Library. Ses. No. LT LT—913/71]

The major element of cost of the project is
that of weed control chemicals, i. e., herbicid
which are to besupplied free of cost to the
States. Itis proposed to conduct demonstra-
tions over an area of 2,000 hectares in 51 loca-
tions, rising to 4,000 hectares in the last year
of the Plan.

For applyiag herbicides spraying is thc most
common method. Both low and high volume
sprayers are employed for applying herbicides
like that of other pesticides. There is no shor-
tage of manually and power operated equip-
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ment that may be required for weed control
work, Every Statcis fully equipped withall
types of above mentioned equipment required
for this work and there is no shortage of weed
control equipment in the country.

(b) No subsidy is allowed to farmers on
purchase of sowing equipments. During the
third Plan, a sch for d ration and
popularisation of sced-cumsfertilized drills was
taken up and subsidy on implements was also
given. Subsidy on implements as a general
policy has been discontinued during Fourth
Plan,

1 () :

F of R dation of
Central Land Reforms Committee

7882, SHRI GADADHAR SAHA: will
the Minister of AGRICULTURE be pleaged
to state :

(a) whether the recommendations made
by the Central Land Reform Committee
arc being implemented by the States ; and

{b) if 8o, the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDLE): (a) and (b). The
Central Land Reforms Comnittee was appoin-
ted 1n Septembes, 1970, It has so far held
two meetings, As a result of dehiberations of
the Committee the following broad guide-lines
have emerged to bring about a broad measure
ol unifortuty in the Statelaws on ceiling on
land holdings :

(1) Ceiling should be applicable for the
fanuly as a whole, the term ‘family’ being
defined so as to include husband, wife and
minor childien ;

(2) where the number of members in the
family excceds five, additional land may be
allowed for cach member in excess of five in
such a manner that the total area admissible
to the family docs not excecd twice the ceiling
limit for a family :

(%) the ceiling for a family of five members
may be fixed within the range of 10 to 18 acres
of perennially irrigated land or irrigated land
capable of growing two crops. Aas soil condi-
tions, productivity of land, nature of crop
grown etc., vary from State to Stale and even
within the same State from region, to region,
the Committee considered it desirable simply
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to indicate a range within which the ceiling
should be fixed instcad of suggesting any rigid
ceiling for the whole country.

(4) For various other categories of land
conversion ratios should be fixed taking into
account availability of water productivity, soil
classification, crops grown ctc. The absolute
ceiling for a family of five, even in the case of
dry lands should be put at 54 acres. This limit
would be relaxable if there is special justifica-
tion for doing so on account of the naturc of
soil, rainfall, chronic drought conditions etc.

(5) Exemptions in the existing State laws
in favour of mechanised farms, well-managed
farms etc. should be withdrawn.

(6) As regards exemptions in favour of
plantations of tea, coffce, cardamom, rubber,
etc. the Committee has advised that these
should be carefully examined in consultation
with the Ministers concerned and State Govern-
ments. Thereafter this and other types of ex-
emptions should be discussed with the Chicf
Ministers in order to formulate a national

policy.

The Government of India is anxious that
the State Governments should take up the
implementation of the reconmendations ex-

peditiously.

Fixation of a Liviog Wage Rate for
Labours in C y-Side and Reduction
of Working Hours

7883. SHRI GADADHAR SAHA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have any propo-
sal to pass Legislation for fixation of a living
justifiable wage rate for labourers in country
side and reduction of working hours ; if so,
the time by which Government propose to do
to bring in such a legislation ; and

(b) if not, the reasons thercof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADII~
KAR): (a) and (b). Apparently the ques.
tions refers to agricultuzal labour. Their
wages have been fixed under the Minimum
Wages Act, 1948, which contalps provision for
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periodical review aad revision of wages, fixa-
tion of working hours ctc. No further legisla-
tion by the Central Government is therefore
considered necessary. It may also be mention-
ed that in some States/Union Territories like,
‘I'amilnadu, Kerala and Pondicherry, special
laws have been passed to ensure payment of
fair wages etc. to agricultural labour,
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